
TN THE NATIONAL GRBEN TRIBTINAL, EASTERN

zoNE,

KOLKATA

ORIGINALAPPLICATION 46 of 2024

Sridhar Samal Applicant

Versus

Union of India and others .... Respondent

Rei oinder Affidavit to Counter Affi davit Filed Bv

Respondent No. 3

1. That in the affidavit filed by Respondent No. 3 there is an

admission of fact that pollution is happening in the above-

mentioned arca.

2. That in Page No. l1(Annexure Bl3) Paragraph 4 the Opp.

Parties have found that places namely Balahar, Lingaraj, 
.

Nandira, Thermal are)a,Tentuloi village, Badadanda Sahi,

Baghmara and Diajhar&nare affected by fugitive dust

emission by road nuisance. These were the places where it

was alleged pollution is happening. The major reason for
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such pollution was plying of vehicles. The allegation made

by presbnt applicant that pollution is caused Qecause of

trucks not taking any preventive steps is admiued by Opp.

Parly in the above-mentioned paragraph.

3. That the Opp. Party have stated that they have taken

preventive steps to reduce pollutiorr but in pratrtcal sense

these preventive steps have not yielded any result on

grcund.

4. That in the meeting of National CleanAir Programme

(NCAP) have suggested several remedial measures to

control pollution in the above-mentioned cities. These

seriously shows the gravity of pollution that is happening

in the above-mentioned city.

Secondly Rs 3.05 crore has been sanctioned under the

above-mentioned programrne to Talcher Municipaiity.

There is na m-ention as to how the money has been utilised

and where the money i, to l" used. True copy of details

under PRANAportal has been annexed here as Annexure
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5, That only after notices were issuedmeeting under NCAP

was heid. The meeting was supposed to haplpn at regular

interval oftimes. There is no mention as to what steps

were taken on ground in pursuance to previous meetings of

NCAP. There is also complete silence over previous

meetings ofNCAP as well as achievemerrts that were

achieved in pursuance to earlier meetings ofNCAP.

PARAWISE REPLY

That in response to averments made in Paragraph 1-3 of

the Counter affidavit the applicant has nothing to comment

as it is mostly relating to reason why the present

application was filed as well it discusses the order of

Hon'ble Tribunal.

That in response to averments made in Paragraph$ and 5 it

is worthwhile to mention here that it has been admitted in

the Committee report at Annexure B/3 that places namely '

Balahar, Lingaraj, Nandira, Thennal anea?Tentuloi village,

Badadanda Sahi, Baghmara and Diajharan are affected by
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fugitive dust and the reason behind it is uncontrolled truck

transportation.

The Opp. Party has failed that if the trucks

are taking preventive measures like wheel washing system

etc to minimize fugitive eoal dust emission then how come

the committee report found the above-mentioned places

are adyersely affected because sf coal dust pollution and

the reason behind such pollution is uncontrolled fuck

transportation.

8. That in response to averments made in Paragraph 5 it is

worthwhile to mention here that the Qp-p. Parties have

admittedthat places like Balahar, Lingaraj, Nandira,

Themral area, Tentuloi village, Badadarda Sahi, Baghmara

and Diajh atanareaffected by fugitive dust and the rcason

behind it is uncontrolled truck transportation. The

preventive steps they have taken has not yielded any result

on the ground. The pollution in the aforementioned areas

has significantly rmpacted the lives of the residents living

there.
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9. That in response to averments made in paragraph 7 and g it

is worthwhile to mentioned the meeting undat Nationatr

clean Air Programme is silent on many issue like what all

physical steps will be taken to reduce pollution and what is

the timeline by when the task wiil be over, secondly there

is no mention on how the fund of Rs 3.05 crore will be

spent under above prografilme errert it is silent on when the

next meeting under National clean Air programme will be

held. That the present setup and measures to reduce

pollution has already failed and if imrnediate changes are

not made the situation ofpofiution in t]re above-mentioned

areas will be the sarne as always.

l0.That all the other averments made in &e rejcinder affidavit

which are not specifically denied are herein are deemed to

be denied and the deponent reserves right to file further

affidavit as arid when required

11. That the facts stated uUor* are true to my best of

knowledge and belief
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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCII, KOLKAIA +=.

ORIGINALAPPLICAIION No. .4f of 2024

Sridhar Samal Applicant

l/ersus

Union of India and others
" . .. -..Respondents

YERrrrcATrol!{

I Sridhar Samal aged 45 years S/o Krushna Samal At-

Kanasmunda P.O- Talcher Dist- Angpl- TSgllT do hereby

verifu and state that the contents of the original application and

the facts stated are true to best of my belief. And no material

facts which are available to me are being supressed by niE in any

manner whatsoever.-

{ "fud/"n fi.r"q/
Yerificant

fr-lrmH_
$AD RATDEBEND
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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

ORIGINALAPPLICATION No. 46 of ZAZ4

Sridhar Samal Applicant :

Versus

Union of India and others .......Respondents

AFTIDAVIT

I Sridhar Samal aged 45 years S/o Krushna Samal At-

Kanasmunda P.O- Talcher Dist- Angul- 7\gl17 herby

solemnly affirm and state as foilows that,

1.

2.

That I am the applicant in this case

That the facts stated are true to the best of my knowledge

and no materials facts which are available to me are being

supressed by me in any manner whatsoever.

Identified By

il/hr4" {* *k/,*,?/".r./
Advocate "/ Deponent

terriifc{$ lilet $s asere naeeC Depoaerufif,
Deing ir1 ent ir',*e uy...,.fl . i.... J]#::*S .!. *..: *
A*ocate *olemrty a.ffirms and states befal*
ma t*lat the ccntenta r:f r!-is affidavit aro n*
ffuo to tfr* bssr c,f rbet"(r,ic/!dr knou*red*&
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